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Introduction of catermg gerviee in
Howrah-Kalka Mail

9592 SHRI JYOTIRMOY BOSU
‘Wil) the Minister of RAILWAYS be
pleased 1o state

ta) whether the Government aie
considering to reintroduc, Rallway
Latering Service in the Howrah-Kalka
Mail, and Delux-Howrah-Delhi-Ex-
press with immediate effect,

(b) if s0, thy salient features there-
ot, and

(c) 1f not, the reasons therefor?

THE MINISTER OF STATE IN 11k
MINISTRY OF RAILWAYE (SHR:
SHEO NARAIN) (a) to (¢) Asg an-
nounced n the Rauway Budg.t Spcech
on 22-2-1979 departmentally m ra,«d
catering service wull be introdutei on
al] Mail/E.press and Supe-fast 1 aine
expeditiousty, Delux Howrea-Delhi-
Express 15 clready having depnriment-
ally managen pantry t(ar FHowrah-
Kalka Mail being a Mail t1ain will also
be brought wunder  departrwental
managemsnt very soon

Continuance of Contract systéyn in
Wagon Loading of TLBC O, Colllery

9503 SHRI A K ROY Wil the
Mimster of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state

(a) whether the contract system in
the wagon loading was ended by &
Government notification on 1st Feb-
ruary, 1975 which it continued in the
TISC.Os coliery in Dhanbad till
18th October, 1978; and
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(b) who are the officerg in thg Cen-
tral Labour Department responsibie
for such big overmght and the steps
taken against them?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA), (a) “Coal
loading ang unloading” 15 one of the
prohibited categories where employ-
ment of contract labour has been prohi-
bited in terms of Government notifica-
tion No 5-16011/174-LW dated the 1st
February, 1975 Presumably ieference
1stothe Sijua colhiery, of M|s TISCO
Ltd, which 15 alleged to have employ-
ed contract labour for ‘“‘coal Liandhing
and unloading” after the 1ssue of the
above notificatton Prosecution has al-
ready been launched against the Man-
agement 1n 1espect of tie alleged
offence and the matter 15 subjudice

(by The matter 15 Ye rg looked 1nto,
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